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-.Respondem (s)

- Acopy of the ORDER dated..... R passed by the Hon'ble
Tribunal in the above mentioned case is forwarded herewith for necessary action. -

T.1,2005 7"
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Grdein. o S c “APplééégﬁﬁby‘Shri D.M. Kulkarni, T f
e Ql;'ﬂ’;rfcr - ‘Re;r;)ond;ntf by XKxM Shri UmeshlGaJa_nkush. ‘1
AR B o Kl{xxﬂyemn‘i\the“ parties. R |

: Thé”lgh;ﬁéd counsel for the respondents has i

filed.- '§4§§ﬁ}yagd)has stated that the orders of ;

pry

3 ?ythe'Trﬁbunaltgiven on 4th September, 2003 passed in% o
OA No. 394/2000 have been fully complied with and
this CCP has become infructuous, 5

On‘the;gpher hand the learned counsel for the . ;

-applicant states that XK 2lthough the direction . :

.~glven by the Tribunsl have been fully complied with, '
at the time.when ‘the OA was filed the pay 'scale of j
the post of Assistant Accountant was Rs. 5500=9000/.

~.| and xXKXQhQ“CQ directions Were given by the Tribunalf
| to grant.the pay scale of Rs. 5500-~9000/w, However,

in the meantime the post of A&stﬁ. Accountant has
been upgraded to XM Rs. 6500-10500/- and therefore

o V'?theaggggggfégff%g-of pay of the ‘Asstt, Accountant

SRR shouldlpgfgraptedﬂtp,the applicant, which will

R 'reducejthéjiftigatibn. - s

: .‘Lﬁfthis case; We are only concerned~wﬁxrkxxx
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" | “that Whether the direction given by the Tribunal o
3 -haVe;bggqiﬁgpplied With or not. The XxXWxRux Tribunal = |
{ in'it{ﬂbrdg:jdated‘4th September, 2003 have specifi- N

-callyig‘i:val‘:ﬂ;‘g‘d;fthe applicant.the pay scale of Rs. '
= 5500-9000/~'which has’ been granted to the applicant 2
by the rgspendents and therefore the orders of the
| Contd, 2/-




* Q *

Tribunal have been fully complied with., As
regards upgradation of the pay scale of the D&t
of Asstt. Accountant from Rs, 5500~ 9000/~ to Rs.,
6500-10500/-, this is a fresh cause of action and
the applicant may make’a representation in this
regard., At this st@ge no fresh direction can be
- o ’ given whilé”aisposing of this contempt petition.
- " ”'f I ‘ Accordingly, the contempt petition 1s dismissed
et 'Qi“ as having become infructuous. Notices issued XX

A REECRRE are discharged, : — i .
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